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Neu Dalhi: this tha day of 2001.

HDN'BLE nR.S.R^AOIGE,VICE CHA IRP1AN (a)

HDN'BLE aR.A,yEDA^JALLI,nEM3ER(3).

I*ls,neera Flathur,
Uelfare Officer/Case Uorker,
Nari Nikatan,
Oail Road,
Nau OBlhi-64 Do4-;4-,-^.. P Gti tionar.

(By Ad\Jocata: Mrs, C.fl.Chopra)

\/e rsus

1.^ Delhi Administration,
through Shri Linesh Sehgal,
Chief Secretary,
Old secretariat,
Delhi,^

2. The Director,
Shri N.Div/akar,
Department of So cial Uel fa re ,
Delhi Administration,
7 Lancers Road,

' Timarpur,
Del hi.^

3.' fliss A.nadha\/i,
Sup er in ten dent,
Nari Nike tan,
Dail Road,
Neu Del hi-6 4 .... Re spondBn ts.'

(By Advocate: Slhiri Rajinder pandita )

ORDER

S.R.Adiqe«\/C(A^;

Heard both sides on C.P.No . 328/99.

2.} The Tribunal by its order dated 13.4.99 in
OA No. 1389/93 directed respondents to take a final
decision in the matter in accordance ui th rules and
instructions if not taken already, as exp edi tiou sly as
possible and preferably uithin 4months from the
date of receipt of a copy of the order under intimation
to applicant.

Respondents taps communloatad their fmsi



- 2 -

decision to applicant v/ids their letter dated .20 00

(Annexure-B) which though beyond the 4 mon th period

referred to abov/e, cannot be reason enough to initiate

contempt proceedings against them.'

4. The correctness or otherwise of the final

decision so taken cannot be adjudicated upon in a

contempt proceeding as is clear from the Hon'ble

Supreme Court's ruling in O.S.Parihar Ms, G.Duggar & Ors,

31 1996(9) SC 60 8.

5. ResponcPn ts ' letter dated 21.7.2000 gives

applicant a fresh cause of action which applicant may

challenge seperately in accordance with law, if so

advi sedj

Giving leave to applicant as aforesaid the

CP is dropped. NoticP discharged.

( DR.A.VEDAVALLI )
nEriBER(3)

/ug/

( S.R.ADIGE )' ^
MICE CHAIRnAN(A) .•


